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Shrl Justice K. M. Agar«al =
Heard the learned counsel for parties.

2. This OA

orders dated 8.A. 1993, 21.9. 199o a
as AnnexLires A-1 to A-3.

has been filed for quashing three
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satisfied, if the respondents are directed to decide
his appeal against the two orders dated 8,4. 1993 and
21,9. 1993 after setting aside the order dated 6.9.1995
dismissing his appeal as barred by time.

4. In the light of this submission, very brief
facts may be narrated.

5. After imposition of penalty and denial of

suspension period to be treated as period spent on
duty, the applicant preferred an appeal on 28,2. 1994
addressed to the Secretary, Ministry of Infornnaiion

and Broadcasting. It further appears the appeal ought
to have been addressed to the President of India and,
therefore, by letter dated 28.4. 1995 issued from the

office of the Secretary, Ministry of Information and

■

t-

Broadcasting the applicant was advised either

prefer a separate appeal to the President or to per-,ait
the department to forward his already filed appeal to

the President after treating it to have been address', i

to the President of India. By letter d ■.ted 6,6. 1905

the applicant requested the respondents to treat his

appeal to have been add.essed to the President of
India for disposal of the appeal in accordanco with

law. Accordingly, the appeal was treated to have bex:;?;

addressed to the President of India. Thereafter, the

Deputy Director (Administration) on behalf of the

Director General, All India Radio sent the impugnod
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-ing that the appeal^
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In these circum^

filed.
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learned counsel foi.
6. After hearing the icar

-t-h-,!- the order aa
..Mps we are of the view that

'  .j +• a Q 1 995 is erroneous.by letter dated 6.9,199b i:.

l  preferred by the applicant in t»e.
wrong authority. Aftoraddressed to a wrony

.  r«d out to the applicant. he
the mistake was pcmted out ^
..peed his^ appeal to be treated as addressed
ee„petent authority. In these circumstances,
tnere was any delay in presentaion of the appeal cr

1  tn the compoteritof appeal to cut-deemed presentation o . x
c cntitipd to exclusion o.

authority, the applicant was enti s
•  H Hiirina which the appeal was pending wi -ithe period during wuj-^" ^

lii- -• SS+.,.. t; of Information anu
the secretary of - the Mini.>

rhP analogy of Section lA of thf'Broadcasting on the analogy

Limitation Act, 1963.

7. The impugned Annexure A-3 also appears to be
cryptic in nature. How and why the appeal was treated
to be barred by time, has not been stated. He are.^
therefore, of the view that the order Annexure a -d
deserves to be guashed and as a oonseguenoe thereof. |;
the other two orders impugned before us shall go d...
before the President for consideration pursuant to the

-^ppeal filed'by the apbllcant against those orders.
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8. In the result, this OA succeeds and it is

hereby allowed. The impugned order dated 6.9.199^>,
Annexure A-3, is hereby quashed and the respondents
are directed to decide the appeal of the applicant
against the other two impugned orders On merits oy
treating the appeal as within time. The appeal may be
decided' within a period of three months from the date
of receipt of a copy of this order. No costs.
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